FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
8 VEER CHEMICALS GROUP COMPANIES (details provided in column no. 1 hereinbelow)

UNDERGOING CONSOLIDATED/GROUP CIRP, OPERATING IN REAL ESTATE SECTOR AT NEW DELHI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

This Form G is being issued for 8 Veer Chemicals Group Companies (Veer Chemicals Private Limited, Honey Builders
Limited, Dolphin Buildwell Private Limited, Concord Buildwell Private Limited, Limelight Realtors Private Limited,
Crimson Infrastructure Private Limited, Symphony Realtors Private Limited and Anjaney Developers Private Limited),
undergoing consolidated / group Corporate Insolvency Resolution Process (“CIRP") in accordance with the provisions of
Insolvency and Bankruptcy Code, 2016 and pursuant to the consolidation order passed by the Hon'ble National Company
Law Tribunal, New Delhi Bench, dated July 18, 2025 read with order dated 20 August 2025, in CP No. 81/ND/2025 in order

toinvite Expression of Interest for submission of consolidated Resolution Plan for 8 Veer Chemicals Group Companies.

RELEVANT PARTICULARS

1. |Name of the corporate | Details of the 8 Corporate Debtors undergoing consolidated/ group CIRP are as under:

debtor along with PAN |{Name of Corporate Debtor PAN CIN
& CIN/ &P No. Veer Chemicals Private Limited [ AAACV0756B |U74899DL1989PTC037859
Honey Builders Limited AABCH3421Q| U45203DL2001PLC113154

Dolphin Buildwell Private Limited | AACCD1999E | U45201DL2005PTC137257
Concord Buildwell Private Limited| AACCC7729F | U45201DL2004PTC130093
Limelight Realtors Private Limited| AABCLO375K [U45201DL2004PTC130519
Crimson Infrastructure Private Limited] AACCC6243J | U45201DL2005PTC137256
Symphony Realtors Private Limited | AAJCS6913Q | U70101DL2004PTC126802
Anjaney Developers Private Limited | AAFCA2771C | U45201DL2005PTC137254
(together referred to as “8 Veer Chemicals Group Companies”)

2. |Address of the registered office | D-109, Pocket D, Mayur Vihar, Phase II, East Delhi, Delhi-110091

3. |URL of website Not Available

4. |Details of place where majority of fixed assets are located | Village Mohammadpur Gujjar and Sohna, Gurgaon, Haryana

5. |Installed capacity of main products/ services |Please refer detailed invitation for expression of interest (“IEQI”),
details can be sought by emailing at: cirp.veerchemicals@gmail.com

6. |Quantity and value of main products/ services sold in last financial year\ Not Available

7. [Number of employees/ workmen NIL

8. [Further details including last available financial Details can be sought by emailing at;

statements (with schedules) of two years, lists of cirp.veerchemicals@gmail.com
creditors are available at URL:
9. |Eligibility for resolution applicants | The resolution applicants must be eligible under Section 29A of the Insolvency
under section 25(2)(h) of the and Bankruptcy Code, 2016.

Code is available at URL: Detailed IEQI can be sought by emailing at cirp.veerchemicals@gmail.com
10. |Last date for receipt of expression of interest 20th December 2025*
11. |Date of issue of provisional list of prospective resolution applicants 30th December 2025*
12. |Last date for submission of objections to provisional list 04th January 2026*
13. [Date of issue of final list of prospective resolution applicants 14th January 2026*
14. |Date of_ issue of information_memoraanm, evgluation matrix and request for 19th January 2026*
resolution plans to prospective resolution applicants
15. |Last date for submission of resolution plans 18th February 2026*
16. |Process email id to submit Expression of Interest cirp.veerchemicals@gmail.com
17. | Details of the Corporate Debtor’s registration status as MSME Not Available

*These timelines are subject to the extension/ exclusion to be granted by Hon’ble NCLT for completion of
CIRP and shall remain subject to modification by the CoC.

Sd/-

Sapan Mohan Garg

Resolution Professional of

8 Veer Chemicals Group Companies undergoing Consolidated / Group

Corporate Insolvency Resolution Process (CIRP)

IBBI Regn. No.: IBBI/IPA/-002/IP-N00315/2017-18/10903

Registered email ID with IBBI: sapan10@yahoo.com; AFA valid up to 31-Dec-2025

Date: 19.11.2025 Address and e-mail to be used for correspondence: C- 621, 6th Floor, Tower C, IThum,

Place: Noida Plot No. A-40, Sector 62, Noida, UP - 201301 Email ID: cirp.veerchemicals@gmail.com;
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Maotice is heseby given ihat Foio No, GRAZS2699
B04078 Share Certificate(s) No. 3338823-3330524
H292659, J0AESIT for 368 equiy shares of Rs, 2
BAE0TIE, G54151185-E54191500, 44495045,
444905405 of Grasm Indusiras Lld, registered n
the pame ol Ashiok Rumae Jan Pasihaes boen lost
Fashave appliad bo the company’ b &2 duglcate
certilicatals ). Ay parsan whio hashaoe any damin
raspectof e sand share costificaba(s] should lodge
such claim with the company &1 45 egistarad allice
Birfagram, Magda, Madbwa Pradesh, 456331 walhin
15 days ol tha publication af thes nalice, afbar which
i ciaim will be antanidined and the campany will
procead o Esue dupficata shara cerlificatalz).
Meme & Address af the Legal Hair
Sonal Jain
B 604 Stedler Kings Cowrt Sector S0 Moida 201301
Place: Utar Pradash; Data: 231102025

LOST AND FOUND NOTIGE

CORRIGENDUM
Raferance 1o owr edvertisament Published in
Financial Express Dalhi on 12th Oct, 2025 m
Rgsoect of Foem Noo URG-2 of MYE Amba
Glags, Following is the changes it Paint Mo
41 1wl be read as Below:
4. Modice g hereby given hat any person
objecting o this appication may communicate
thair: ohjection in wriing fo tha Registrar al
ROC Kanpur 3717 Wissl Cofl Bullding B
Kangur-208001 and CREC, NCA, Manssar, Plal
Ma. g, F & 8, sechor-5. IM T Manasar, Gurgaon)
withen  twenty-one days from the dste of
pubbcation of this nolica, with a cogy &0 the
cemipany at its regisbenod office
Rest will be fhve sarme,  for MYS Amba Glass
B~
Date: 106, Oct, 2025, Sanas Fal {Farner)

LOST AND FOUND NOTICE

Mt s henetny piven thal Folio Mo: TWHOD04209
Shane Cenificateis) No. 202568, 200563 for 1520
gty Shares of Ka 1 anly each bearng Distacive
hog, STT10ET-5T7 1840, 57 T0321-57 71080 of Titan
Lompany La, regestensd nothe ndame of Ashok
rurmar Jain b boam lest hashave applied o
e company 1o 2siea duplicabe cariicales sy, Any
persen who hashave ary darm in respoct of the
saiil share cerliicabals] should lodgs such daim
with 1he company & &5 regehared oflica 3, Sipoal
Induslrial Comples. Hosir, Tamil Nadu, 8359249
within 15 days of the pubbcatian of this. ralics, aller
attich no claim will be anberiained and the company
will procesid lofssus duplicabs shara cerfificabalz).
Mame & Sddress ol lha-Lagal Har

f FORM NO, 1 \

OEBTS RECOVERY TRIBUMAL
a1, University Rood, Honuman
Setu Mandir, Lucknow
l&rea of Junsdiction, Port of
Uttar Pradesh)

DRC NO, 875 0F 2024
Matice under Rule-2 of the llnd
Schedule of Income Tax Act 1961,
reod with Section 29
of The Recovery of Debts and
Bonkruptcy Act, 1953

ICICI Bank Ltd,
Wis,
Sunny Tanejo ond Others

To,

%_li Sunny Tanejo 5/o- Shri Bhusan
aneja, R/o-C-7474, Vaishall

Colony, Garh Road, Meerut, (U.P.}-

250105,

(2} Sugandha Sethi Wa- Shri

Sunny Taneja, Rfa-C-74/4,

Vaishali Colony, Garh Road,

Meerut {U.P.)- 250105,

(3) M5, Anjara Indio Ltd.

Fegistered Office At 502,

Sochdeva Corporote Tower,

Eorkordooma Community Centre,

Delhi- 110092,

Through Its Authorized Signatory

A. This is to notify o sum of Rs,
46, 79.520/- (Forty Six Lakh
Seventy Mine Thousoand Five
Hundred Twenty Only) including
interest (5 12% perannum gronted
in the lodn account from the date of
filing of the original application ie,
25.11.202 2 till loan fully liquidated
jointly and severally with its costs
succeeded in its realization from
the certificate debtor nos. 1 to 3 os
per Certificate Bearing Mo, 875 of
2024 daoted - 05.03.2024 in 0.4, Mo,
1216 of 2022 possed ogainst you
by Hon'ble DRT, Lucknow.

B. You ore hereby directed to paoy
the sumwithin 15 days of receipt of
this notice, falling which the
recovery shall be made in
accordance with the Recovery of
Debtsand Bankruptoy Act, 1993,
C. ¥ou are hereby ordered that
declore on offidavit the particulars
of assets onor before 10.02.2026.
D You are hereby ordered to
appear before the undersigned on
IWO2F2026at 11 A,

E. In oddition to the sum oforesaid,
vou will also be liable to pay the
following-

Applicotion fees R, 50,000y
Advocote fees Rs. Mil
Publication charges Rs. il
Miscelloneous expenses. Rs. il
Total Cost Fis. 50,000/-

Given under my hand and seal ot
Lucknow on 11th November, 2025,

Sonal Jain
B 504 Stellar Kings Court Sector 50 Moida 201301

Flaca: Utar Pradesh; Date; 2201002025

KIFS HOUSING FINANCE LIMITED

Registerad Office: Gth Floor, KIFS Corporate House, Baside Hobel Planet Landmark,
Mear Ashok Vatika, BRTS, ISKON - Ambli Road, Bodakdey, Ambl, &hmedabad, Gujarat - 380054
Corporate Office; C-802, Lotus Park, Geghem Firth Compound
Western Express Highway, Goregaon (Eest), Mumbai - 400083, Maharashira, India
Ph, Me.: 491 22 61796400 E-mall: contactikifshouging. com Website: wars kifshousing.com
CIN: UsERZG 20 5PLCHES0TS RBI COR: DOR-00145

PHYSICAL POSSESS5I0ON NOTICE

1. Mr. RAMESH KLUMAR (APPLICANT}
2. Mrs. SUNITADEVI{CO-APPLICANT)
Property Address: Al that plece and parcels of [and beanng residential PROPERTY NG, 1338,
WARD MO, 7, UNDER ABADI DEH, NEAR ARYA SAMAJ MANDIR, INDRI, KARMNAL, NEAR
MAS D, Haryang, India, 132041
YWHEREAS
The undersigned: being the Authorized Officer of KIFS Housing Firance Limited under the
Secuniizalion and Raconstruckan of Financial Assats and Enforcement of Secunty inferast Ack,
200 and exercise of powers conferred urider Saction 13(12) read with Bule 3 of the Secunly
interast (Enforcement) Rudes, 2002 issued a Demand Notoe dated 060027202 5 calling upon you
ko repay e amount mentiongd in the Notice being Bs. 538587 (Rupoes Nine Lakhs Twenty
Eight Thousand Five Hundred Eighty SewenOnly) agains! your Loan Acsounl Mo
LMHLEARDIEBHAS withm &0 days fram fhea date of recaipd of the said nolice
You, having Taiked o fepay [he-amounl nobice 15 haredy given 1o you and 1he Pubhc in genaral,
thal Ihe endersignad has lakan the Physical pessession of tha proparly described herain below
which is monigaged o KIFS Housing Finance Emited in exercise of ihe powers conferred on them
under Section 1314) of the said Act read with Rule 8 of the said Rules on this the 1TTH1I2025.
You'in particutar and the Public in genaral is hereby cautioned nod to desl with the property and
anydealingz with the property will be subject to the charge of to KIF 3 Housirg Firance Limited for
an amount of. Rs. 928587)- (Rupeas Mine Lakhs Twenty Eight Thousand Five Hundred
Eighty Sewen Only) a5 on date 16010172025 with further inferas! theraon from fha 1 Tih day of the
danusny, vesr 2025 Bl payment theraof

Description of the Property
All that plece and parcels of [and bearing residential property FROPERTY MO, 1338, WARD N,
7. UNDER ABADI DEH, MEAR ARYL SAMAL MANDIE, INDRI, KARNAL, WEAR MASID,
Sh.Saraop Chand {25, West: Plol ol ShoAngrs) Singhl 25, Morth: Plod of EhoAngrs) Singhl| 25,
South: Sireal (15

OFFICE OF THE RECOVERY OFFICER - I/1I

DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi 110001

NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEBTS & BANKRUPTCY ACT, 1993.
TRC/1232/2022

19-09-2025
UNION BANK OF INDIA  Versus PRAVEEN AND ANR.
To,
(CD1) PRAVEEN S/O BRIJ MOHAN,
(CD2) REENAW/OPRAVEEN (CO-APPLICANT)
BOTH (CD1) & (CD2) ARE AT: R/O 3RD FLOOR, PROP. NO. 1/7509, KHASRA
NO. 226, GALINO. 12A, EAST GORAKH PARK, VILL. BABARPUR, SHAHDARA,
DELHI -110032 ALSO AT: K-5, BLOCK-K, BUDH VIHAR, PHASE-I, ROHINI,
DELHI-110084
(CD3) VIPIN KUMAR S/O BRIJ MOHAN (GUARANTOR), R/O HOUSE NO. 650, DDA
JANTAFLATS, BADARPUR, SOUTH DELHI-110044
Whereas you the PRAVEEN AND ANR, was ordered by the Presiding Officer of DEBTS
RECOVERY TRIBUNAL DELHI (DRT 1) who had issued the Recovery Certificate dated
09/11/2022 in to pay to the Applicant Bank(s)/Financial Institution(s) Name of applicant, the
sum of Rs. 2646756.80 (Rupees Twenty Six Lakhs Forty Six Thousands Seven
Hundred Fifty Six And Paise Eighty Only) along with pendentellite and future interest
@10.25% w.e.f. 01/01/2016 till realization and costs of Rs 29,000.00, and whereas the
said has not been paid, the undersigned has ordered the sale of undermentioned
immovable / Immoveable property.
You are hereby informed that the 08/12/2025 at 10.30 A.M. has been fixed for drawing up
the proclamation of sale and settling the terms thereof. You are requested to bring to the
notice of the undersigned any encumbrances, charges, claims or liabilities attached to the
said properties or any portion thereof.
Specification of property
PROPERTYi.e. 3RD FLOOR, WITH TERRACE RIGHTS BEARING NO. 1/7509, KHASRA
NO. 226, GALI NO. 12A, EAST GORAKH PARK, VILLAGE BABARPUR, SHAHDARA,
DELHI-110032.
Given under my hand and the seal of the Tribunal, on this date: 19/09/2025
Recovery Officer-I

PUBLIC NOTICE

Notice is hereby %iven that the Certificate(s) for the under mentioned
Equity Shares of SRF Limited, Regd. Office: The Galleria, DLF Mayur
Vihar, Unit No. 236 & 237, 2nd Floor, Mayur Vihar Place, Noida Link
Road, Magur Vihar Phase | Extn, Delhi - 110091, Corporate Office:
Block-C, Sector 45, Gurugram, Haryana- 122003, have been lost
Imisplaced and the holder(s) / purchaser(s) of the said Equity Shares
have applied to the Company to issue duplicate Share Certificate(s).
Any person who has a claim in respect of the said Shares should
lodge the same with the Company at its Corporate Office within 15
days from this date else the Company will proceed to issue duplicate
certificate (s)/Letter of Confirmation to the applicant holder without
any further intimation.

HINDUJA HOUSING FINANCE LIMITED )

Regisiered office at 27-A, Developed Industrial Estate, Guindy, Rt
Chenmai - 600 032, Tamil Nadu. E-mail ; auctisn@hindujahousinghinance.com |
Condact: Confaet Mo, Hasmuddin Reza : B4650908202 | Rawi : 9998048581

.Fﬁl) Srz\jaarg]rfol(iifer Sﬁgroefsj Distinctive Nos. | Certificate Noss
From | To From | To

400 | 296299794 | 2963001938 1137332 | 1137332

piiy PANKAY 120" 617178 [ SR IE5 | OIRGAT TR0
40 | 9642466 | 9642505] 90089381 | 90089381
| 20 | 9642506 | 96425251 90089382 | 90089382

Total 1 500

Dated: Name of Company: SRF Limited,

20-11-2025 Shareholder Name : Pankaj Mital

Desmand Hotice under 3ection 13[2] of the Securitizalion and Reconslruclion of Financial Assels
and Enlercemeant of Secarily Intarest Act, 2002 Whereas, the undersignad being be Autharized
Cdfices of Hinduja Houging Finance Limifed {HHFL) under the Secwitization and Receonstroctan of
Finangia® Asseds and Enforcemant of Security Inkarest Act 3002 ard inemargise2 of powers confarred
tander-secton 13012} read with Rule 3 of the Security Intarest {Enforcemant) Rules 2002, Damand
Moticels) issved by the Authorized Officer of the company to the Borrowsr(s) [ Guarantor(s)
mentiongd herein bedow o repay the amount mentoned in the notice within G0 days fram the date of
recalptof the sald natce. The barravwer having failed i repay the amaund, notce kS hereby given o tha
Hormower{s) Guﬂfﬂ[‘ﬂﬁr[s:l afd thee pubbc in qeneral that he underss ved has taken possessian ol 1
praperty described hengin below in gxercese of piwers Condarmsd an him urder Sub-Section [4) of e
Sechan 13 af the said Acl raad with Busa 3 of tha Sacurily Inberast Enfargermand rules, 2002 Tha
barrower's attantion 15 myited to prowizons of seh—secton 48) of section 13 of the Agt, i raspaect of
tirma available, to redesm tha sacured assets, The barrower in particular and the pubds in general ana
hereby cautioned not 1o deal with the peoperty and any dealings with the property will be sublaci o the
charge of HHFL for an amountas mentioned herein undar with interest thereon
LAN / Borrowes(s) /Co-Borrower(s) / Guaramioe(t) / Addregs | DOemand Hatice

GH/BUL/KALE/ADDOOOD108. 1. Mr. Prempal Singh 2. Mrs. Laxmi Devi. 1, Eeh Rl B
Bhutgarhi, Urban, Khusja, Uttas Pradesh, India - 203141 | NPA Date: 03-07- SERERINRELECE
2025 | Description Of Property: A House. area measuring 174.53. Sq. M, el LG
e 208.66 Sq. yds, Dul of Gata no. 117 ME, Situated at Village Bhoatgarhi BEELLRIR NP
Majra Gothani Pargana & Tehsil Bharja & Disst. Bulandsahar U.P Boandarias: East: 8.8 Wide
Road, West: 151 wide Road, Norih: Howse of Kalla, South: House of Mami Ram

The Borrowen's [ Guaranton’s in partcular and the public in general @ hereby cautioned nat to deal
with the property and any dealings with ihe propesty will be subject 1o the charge af the Hinduja
Hauising Finance Limited, for an above-mentioned demanded amount and further interest therean
Plate: Bulandztahr Date - 20.11.2008 S0V- Authorised Officer- For HIKOUUA HIUSING FINANCE LIMITED

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

B VEER CHEMICALS GROUP COMPAMNIES [details provided in column no. 1 hereinbelow)

UNDERGOING CONSOLIDATEDIGROUP CIRF, OPERATING IN REAL ESTATE SECTOR AT NEW DELHI

(Under sub-regulation {1} of regulation 364 of the Insclvency and Bankruptcy Board of India

[Insodwency Resolution Process for Corporate Persons) Regulations, 2016)

This Form G is being issued for 8 Veer Chemicals Group Companies (Veer Chemicals Private Limiled, Honey Buiders
Limiled, Doiphin Buwidweal Prvale Limied, Concord Buidwed Prvale Limitied, Limelighl Raalfors Frivaele Limiled,
Crimzon Infrastiruciure Private Limited, Symphany Reators Privade Limited and Anjamey Dovalogars Private Cimited),
undergaing corsokdated / group Corporake Inzolvency Resciution Process (*CIRP™) inaccordanca with tha provisions of
Insalvency and Bankruphey Code, 2006 snd pursusnt o the conscédalion order passed by the Honble Matianal Company
Law Trbuna!, New Dethi Bench, dated July 18, 2025 resd with order dated 20 August 2025, in CP Mo, 310025 in order
b inite Exprassion of Inkarest for submission of consolidated Resolution Plan for 8 Veer Chamicals Group Companies.

RELEVANT PARTICULARS

| !_ ; DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
Frerie N Muzatfarnagar Branch , 46/5, North Civil
! FI . - B B - |
bk B Bank of Maharashtra Lines, Court Road, Muzatfarnagar-251001 |
R R e 8 SR Head Office: Lokmangal 1501, Shivajinagar, Pune-5

POSSESSION NOTICE

res qfYary v da
R

{mentionad  balow) within 80 days frorm the date of racaipt of the said hotica
and Spead Post,

This Brrowar hiving failed {0 repay e amaunl, the undersignad has taken Symbolic Possession. of ha propediss
degdtribed henein bedow in exercise ol power confermad on himiher undar section 1344} of 1the seaed Act read with Rule 8.af

(For Immovable Property)

Wharaae, The undersigned being the Authoriead Officer of the Bank of Maharashira under the secundisataon and
Reconstuction of Fomandal Assats and Enforcemant of Securly Intarest Act, 2002, and in exercisa of the powers
condernsd under Sub-Section (12] of Sedion 138 read with Bule & of the secunty inderest (Enflorcemant) Rule, 2002,
Esueda Demand Molice dated menlioned beldw calling ugon the bormower and guarantar 1o repay oulsiandmng amounl
The Nobce was sent by Regd. AD post

[Rule - 8 (1]

Mame of the corporate | Detads of the B Carporate Debiors undergoing consoidated group CIRF are as under,
dedtor along with PAN |
& CING HE2 ho,

Name of Corporate Debtor PAN

| CIN
Veer Chemicals Private Limited | ASACVOTSEB

L74899DL1989PTE037859

Honey Builders Limited AABCH34210 | 1M45203DL2001PLET 13154
Dolphin Buildwell Private Limited | AACCD1993E | U45201DL2005PTC1 37257

U452010L2004PTC130093
L45201DL2004PTC1 30519
L3201 DL2005PTET 37256
U703 01DL2004PTCT 26802
U432010L20D5PTG1 37254

Concord Buildwell Private Limited, ASCCCTTE9F
Limelight Reaitors Private Limited| AABCLO3TSK
Crimsnn Infrastroctine Private Limited AACCCAZ43)
Symphony Realtors Private Limited | AAJCSE91310)
Anjaney Developers Privale Limited | AAFCAZTT1C

Place: Karnal
Diata: 17141/2025

S00- Authorized Officer
KIF5 Housing Finance Limited

the sad rules on dates mantonad below. The bomower In particuiar and the pubdic in general Is hersby cautioned nol to
daalwith the properly and any dealings with the progartss will be subject tothe charge of BANK OF MAHARASHTRA,

MUZAFFARNMAGRE BRAMCH foranamount heree abovn manbicoad

| {together referred to as "8 Veer Chemicals Group Companies”)

Recovery Officer- |

& Debts Recowvery Tribunal, Lucknow J

DEBTS RECOVERY TRIBUMAL,
DEHRADUN Government of India,
Ministry of Finonce,
{Deportment of
Financial Services)
2nd Floor, Paras Tower, Moz,
Sohoranpur Rood, Dehradun,
LK, 248171
PUBLICATION NOTICE
IM Q. Mo, 316 OF 2025

SUMMONS UNDER SUB-SECTION
{4} OF SECTION 19 OF THE 2
RECOWVERY OF DEBTS AND
BANERUPTCY ACT, 1553, READ
WITH SUB-RULE [(24) OF RULE 5
OF THE DEBT RECOVERY
TRIBUNAL (PROCEDURE) RULES,
1993 AS AMENDED FROM TIME
TO TIME)
Dy. Mo, 322/2025
Dated: 14.10.2025
ICIC| Bank Lid,
Wis,
hfs Protishtha Producer Company
Ltd. & Ors.

1. M=, Pratishitha Producer
Company Limited through its
Director Mitin Kumar Sharma Qe
Girish Kumar Indr Avas Shankoar
Colony, Moradobod, Distt.-
Morodabod, UP.- 244001

a. Mitin Eumar Sharma S Sh.
Sushil Kumar Rfo HMNo. 232
Visahat, joitpur Morodabad,
Distt.- Moradobad- 244001

b. Anuj Rastogi Ofo Girish Kumar
Indra Avas Shankar Colony,
Moraodaobad, Distt.- Morodabad.
UP- 244001 (Director)

. Rajendra Kumar Sharma Ofo
Girish Kumor Indr Avas Shankar
Colony, Moradaobaod, Disti.-
Morodobod, UF- 244001
[Director)

. Anll Eumar Sharma 050 Ginsh
Eumar Indra Awvas Shankor
Colony, Moradobaod, Distt.-
Moradabod, UP.- 244001
[Drirector)

2. Kundon Sharmao 000 Girish
Kumar Indra Avas Shonkoar
Colony, Moradabad, Distt.-
Moradabod, UP. 244001
[Directar)

2. Mitin Eumar Shorma 5o Sh,
Sushil Eumor Rio HMNa, 232
Visahot, Jaitpur Moradabad,
Distt.- Morodabad- 244001,

Whereas the above named
Applicant Bank hos instituted OA
Mo, 316 of 2025 agaoinst you for
recovery of debts of as. 30,06, 604/
in which Hon'ble Tribunal was
pleased 1o issue Summons/MNotica
Li's 19(4} of the Recovery of Debts
and Bankruptcy Act, 1993 and was
listed before the Hon'ble Presiding
Officer on 03.10.2025.

Whersas, it hos been shown to the
sotisfaction of the Tribunal that itis
not possible to serve you in
ordinary way. Therefare, this notice
is given by way of this publication
directing you to Oppearin person or
through your duly outhorized ogant
or legal practitioner before the
Tribunal on 16.12.2025 ot 10:30
AWM. Further, you are reguired to
show couse as to why the reliaf{s)
prayed for in O& should not be
gronted and to file reply, If any, in
your defence in o paper book form
in sets and produce all -the
documents and affidovits under
which your defence or claim for set
off, counter claim. in this Tribunal
personally or through vour duly
outhorized ogent or legal
practitioner within 30 days from the
date of the publication of this notice.
Taoke notice thot in case of default
of your oppearance on the
specified doy and time before

the Tribunal, the case shall be
heard ond decided inyour absence.
Given under my hond and seal of
this Tribunal on this the 14th day of
October, 2025,

By arder of Tribunal

Debts Recovery Tribuwnal
\ Dehrodun /

DIVINE POWER ENERGY LIMITED

CIN: L27320DL2001PLC112176

Regd. Office: Unit No. Offices, First Floor, CSC-Il, B-Block,
Surajmal Vihar, East Delhi, New Delhi-110092

Email: info@dpel.in, Website: www.dpel.in

Member are hereby informed that Extra-Ordinary General Meeting (EGM) of the

members of Divine Power Energy Limited will be held on Friday, 12" December, 2025 at

02:00 P.M. IST at Registered Office of the company Situated at Unit No. Offices, First

Floor, CSC-Il, B-Block, Surajmal Vihar, East Delhi, New Delhi-110092.

In accordance with the MCA circulars the company has completed the dispatch of notice of

EGM dated 18" November, 2025 on Wednesday, 19" November, 2025 through electronic

mode to those members whose email addresses are registered with the

Company/Depository Participants. The Notice is also available on company's website i.e.,

www.dpel.in and on the website of the Stock Exchange where the shares of the company

are listed, i.e., NSE Limited, at www.nseindia.com and on the website of Central

Depository Services Limited (CDSL) (agency for providing the Remote e-voting facility)

i.e. www.evotingindia.com. Allthe members are informed that:

i) The business, as set outin the Notice will be transacted through remote e-voting;

ii) The remote e-voting shall commence on Tuesday, 09" December, 2025 (9:00A.M.) (IST)

iii) The remote e-voting shall end on Thursday, 11" December, 2025 (5:00 P.M.) (IST)

iv) The cut-off date, for determining the eligibility to vote through remote e-voting is Friday,
05" December, 2025.

v) The e-voting module will be disabled by CDSL upon expiry of the aforesaid period.
Once the vote is cast, members will not be allowed to change it subsequently.

vi) Any person, who acquires shares of the company and becomes a Member of the
company after dispatch of the Notice, holds shares as on the cut-off date i.e., Friday,
05" December, 2025, may obtain the login id and password by sending a request at
helpdesk.evoting@cdslindia.com. and any recipient of this Notice who has no voting
rights as on the cut-off Date should treat the same as intimation only.

vii) The instruction on the process of e-voting for members have been provided in the
notice still In case shareholders /investors have any queries regarding e-voting, you
can email us to helpdesk.evoting@cdslindia.com or call us at: 180021 09911.

The Board of Directors of the Co. has appointed M/s Sumit Bajaj & Associates, practicing

Company Secretary as Scrutinizer to scrutinize the e-voting process in fair and

transparent manner. The result of e-voting in EGM will be displayed on the company’s

website www.depl.in, website of the stock exchange (i.e. NSE) at www.nseindia.com and
on the website of the e-voting agency at www. evotingindia.com.

For DIVINE POWER ENERGY LIMITED
sd/-

Swati Bansal

Company Secretary & Compliance Officer

Date: 19.11.2025
Place: Delhi

The I'.'|un‘::r.r.lr.'|":1. aflenlcn i invited 1o the provisions of sub-section B af Seo. 13 of he Acl, In fespect ol lirme available, 6 . 2. | Addrass of he fefjisiened oifice | [-104. Pocket [, [ ET Winar, Phase Il, East Dedhi, Dethi-110001

ﬂd&z::t :E;Ef::;::. Details of Date of Amount i"i IJRL-I:I[ il i ; N.Ul ralable i

Bisitoveies:& Budantor (2) Property | nr-?g;ia:“ad Due 4. |Details of plar.n.whe:e m.a;-:urrl',f o fined nss.ms are located 'n'I!Flg:F h.irfpa.'rrpanpu' Gilfjar m":d Snt?r.a Gurgacn, Haryana
15, |nsta%ad capacity of main products/ services |Please refer detailed invitation far expression of interest ([EDI"),

BRANCH : MUZAFFARNAGAR

1.M/S HEM GANGA MEDICOS |[Name of Owner: Mr.| 11.08.2025
through its proprietor Mr. |[ZIGYASU, Mr. DINESH|
Zigaysu ——-—~-Borrower KUMAR & Mrs. PRIYANKA
Add: Opp Karan Market New | RANI |

Mandi, Jansath Road Almapur | All those pieces and parcel ﬂTi oz
Hamal Nagar M“Iaﬁ:arnﬂgar 2 HES?{IEHEIal nose El‘tuat&d 31: 18.11.2025

2.Mr.Zigyasu S/0 Dinesh RAMPUR PARGAMNA &)

TEHS |L & DISTT!-|

Kumar —===:Fuarantor I
Add: House No—, 879, Rampuri MUZAFFARNAGAR,
Muzaffarnagr Digt |2Ameasuring 125,40 &

; Bounded as under East -
Nuzaffarhagar-251002 PLOT OF PRAMILA, West: -|

i.lﬂhr- Dinesh Kumar S/0 ROAD 16 WIDE North: -

sharam 5
PLOT OQF OTHER hz |

Add: House No—, 879, Hﬂiﬁ?ﬁ'hﬁbEE S, Sout

Rampuri, Muzaffarnagar Dist

Muzaffarnagar -251002 Togather with all the buliding
4. Mre. Privanka Ranl DO | giricture and ccnsﬂu-::ticmi
Dinesh Kumar annexed lthareon and all tha)
Add: House MNo-, 879, |fumiture and fixtures annexed)

RAMPURI . MUZAFFARNAGR
Dist Muzaffarnagar-251002

tharean.

desails can be snisght by emailing at cirp veerchemicakagmall.com

Rs. 66,66,014.15| |[6

Quantity and value of main products’ services sold in st ingnclal year| Not Available

+ interest and I'-I.
other charges / -

Mumber of employses) workmen

MIL

exXpeEnsas

w.e.f. 11.09.2025

& |Further details including Fast availabie financial
slalements (with schedubas) of bwo years, lists of
creditors an avakabie at URL

Details can be sought by emailing at:
cirp.veerchemicals @amail. com

5. |Elgibify for resolitsan applicanis
{under saction 25(2h) of the
Code is avaitable-at UBL:

The resoiution applicants must e eligiole under Sachion 284 of the Insohvancy
and Bankmupicy Code, 2016,
Dedailed [ED can be sought by emailing at cip.vesrchemicals@amail com

10, [Last date for recespt of expression of interest

J0th December 2025™

11, |Date of issue of provisional st of prospective resolution appéicants

10t Decambar 2005*

A=

12. |Last date for submission of objections to provisional list

{dth January 2026*

|14,

13. [Date of issus af final list of praspective resolution applcants

T A A LY L LY E R L L

resolstion pians to prospective resolution applcants

14th January 2026

s e rr L o

19th January 20267

-
1r\.
o

Last date for subrmissson of resolulion plans

18t February 2026™

16, (Process-emall id fo submit Expression of interest

Cirp vERrChEMICalsiZgmai.cam

17 il:lE"!EL'iS af the Corporate Debtor's registration status as MSME

ot Available

Date - 19112025 PLACE: MUZAFFARNAGAR

Authorized Officer

NET 4 INDIA LIMITED (In Liguidation)
Liquidator: CA Niraj Kumar

Registered Office: Plot No. 139-A-1, S8IF Mohammadpur, New Delhi- 110061
CIN: LYZ200DL1985PLC022649

E-AUCTION SALE NOTICE

SalelAssignment of Mot Readily Realizable Assets (NRRA)
under Insolvency and Bankruptey Code |, 2016

Matica is-hereby givan bo lha pubkc in genaral that the MRRA Assets of Mat 4 india Limiled |under
quidafon), corparate dabtar, forming part of the liguidalion eslefe are proposed o be sold by the
urddersxgned through e-guctian in complianca with reguletion 32 read with regulaton 37Aand 33 1) ofthe
Insodvency & Bankrupizy Board of Inda (Liguidation Prosass) Reguiationg, 5016, The interesied persan
mary refer ba tha datzled Sale Process Memorandum & hitps:Abbl baanknet. com

RELEVANT PARTICULARS

Corparete Debior MET & |IKDIALIMITED
Liguidation Commancement Dato 20.09.2024

Asses on Sl Safeof nom-readily reslizable assets (NRRA) of the
carporate deblor on as s whene = basis', "as is what
is Gasis’, ‘whalever thers = basis’, 'no recourss
basis'; includng he nghl of liigadion, IF any, as ars
fully sel aulin the Sales Process Mamoarandum,

Rs. 10,00,00,000 {(Rs. Ten Crore)
Rs. 1,00,00 000 {Rs. One Crore only)

Reserve Prics

Refundablz | Adjustable Earmesl
Moreay Degasit

Mode of Sale

Cnkine by way of s-auchion through
https:fibbi baanknel. com

2511.2025 to 04,12, 2025

Discuzsion Maeting

Lasl Date lor submission of Affidavit | 1012.2025

urdar Seclion 294 and bid

docurmants

Submission of EMD 1rA2.20285

E-aAuctan Dala 19122025 (from 14:00 to 16:00 houwrs)
Annomcament of Successiul Bidder | 22.12.2025

Person interesied in bidding cen conduct dis diligence of their own, ihe Bquidator will nof
facilitate such inspeciion and dua diligance process,

Imporiant Motbes:

1. EAuchcn wil be held for Saleoal Assignments ol NERA Azseds of tha corporale deblof an “AS |15
WHERE |5 BASIS, AS |5 WHAT 15 BASIS, WHATEVER THERE |15 BASIS, WO RECOURSE
BASBIS", without ary represantalion. warrankae or-indamry and wil ba conducled anline an
hetps:ifibbi baankned.cam

compitions of onina E-Auction, BIDfom, Eigledity Criteria; Daclaration by Bidders, EMD requirament

el ane avaiabhe ol hipsibbl baankrel.com

':"I_I"'_;,'II,!I;],II.II,! Tkdiars shall sukmml e regiesile doomenls ﬂ:_:!l.l:_lll'lu 30 m;]['fli_':d.:l'r_:J ol i |¥||'-.I|Il.' LE e

Laction 294 of the Insclvercy srd Bankrupdcy Code through e BAAMEMET suclion platiorm

4. Prospecve bidders shall depast [he Eames! Mengy Deposil (EME) Srough Bhe BAANENET auction
platform: bitps-libbl baanknet.com

5 The undertziing refermad in cdlause 3 hereinabove should siale that the praspeciive hidder does nal

suller from any inedigibility under section Z3A6f ha Goda o the exfant applicalle. Prospective Didders

may nofe that if found ineleble &t any stage, the EMD shal be forfeied & per IBS] Cincutar Mo

|BBILIO/84/202 5 detad 26" March, 2025

iy nole that EMD pavment mustbe made throwgh the BRANKNET parial by acding funds (o tha e-

Wbt and dickirg “Paricpate” for the respactive aucion, Mame of Elyink: Bidders wil be dentiled

and cormvayed by Liquidasar bo particdipate inenfine e-auction on the porial wass baanknet.cam, The

irerasied biddes shoukd creale thair Liser 10 & Password n e auction poftal and deposl (i EMOD
amount i the E-Wallat of the portad For any guery regarding the e-auctan pantal, regch o fo

EAANKNET [Bank Assel Suclizn Mabwork], Emsal 1D suppont at baankna @ pebabianoa com,

T The mamimum lims alowed 0 e Suckesshl Bidder ke making payment af balance Sale
Consadaration (e, accapted Bid Ameunt plus other aoplicable taes’ dutes afler sal-offf adustmenl
of EMO racaivad) along with interest dua is 90 days from tha date af LOH.

B Interesbad applicants daposiing the EMED and recuring ass=tance in submetiing Bid Foemes may
contact Liguelator &l the below mentaned confact numbesand emall 10

0. Hisctanfied thad, this irsdtalion purpats o fvie prospecive bidders and does nat craate any ond of
binding abligefion on the part af the Liquidalor or the Company o eflactusle the sale. Liquidator has
g bk nad roked e AeancE andiog rm:d.*:.-_ dedete any ol fe lermrs and condilions |l|[:lu|‘.*i|1:| brnglings
of E-fuction 82 ks discretian in the interast of Liguidation Process and has nght 1o rejact any bid
wilbdralany prce Fliceor 255 kIR Sy resson whalsarads alany stageof the auction

10, Phaass nobe thak B asignmenl will be subpecl 1o Be proasions ol 188 Code, he mequlabions mades
tereunder and the Process information Dacument,

[

[ =]

[Miraj Kumar]

Liguidater for Net 4 Indla Limited
IBEIPAD1IP-P-02368/2021-2022113586] AFA Valid up to 30,06, 2018
Address: 205, Arsal Impenal Tawer, C-Slock Community Cenlra,
Maraina Vinar, Defil- 110028, Emadl; p.neldinda@gmai. com

PMhahile; 98187 27408

Ceate | 145112025
Place ; MewDelhi

LOST AND FOUMND NOTICE

Malice i haraby ghaan that Foio Mo, TWRIGZESS
Sharg Cerliicata(s) Mo, 2240 [or 1520 equily shanes
o1 ¥ anly each baanng Desfincthee Nes: BFE49H-
STHE4A0 of Titsn Company L, magisiered in the
rafme of Misha Jain hasihave been sl hashave
applied 1o tha company 1o -issue duplicate
cerlihicalefs). Any parsan who hasthave any claimin
raspes of the said share cedificabaz] shoukd lodge
stch ciaim with tha company af = registarad affice

Diabe: 19.11.2025
Place: Moida

*These timelines are subject fo the extension/ exclusion fo be granted by Hon'ble NCLT for completion of
CIRP and shall remain subject fo modification by the CoC.

Sdi-

Sapan Mohan Garg

Resolution Professional of

& Veer Chemicals Group Companies undergoing Consolidated [ GGroup

Corporate Insolvency Resolution Process (CIRP)

|BEI Regn. No.: IBENPA-DDZAP-NO031S2017-181 0803

Registered email ID with IBBI: sapani10{@yahoo.com; AFA valid up to 31-Dec-2025
Address and e-mail to be wsed for correspondence: C- 621, 6th Floor, Tower C, 1Thum,
Plat Mo A-40, Saclor 62, Moida, UP - 201301 Email ID: cirp.veerchemicalsigmail com;

3. Sipcot Industrial Complay, Heesur, Tamil Madu,
B35128 within 15 days of fhe pablication of ths
nolica, after which no claim wil be antarained and
tha company will praceed o s=sua duplicata share
cerificatals).

YA ART)

HOLSING FINARCE

L por iderare

ART HOUSING FINANCE (INDIA) LIMITED

Regd. Offica: 107, First Floor, Best Sky Tower, Metaji Subhash Place

. Pitampura, Mew Delhi - 10034

Branch Office: 49, Udyog Vihar Phase 4, Gurugram, Haryana - 122015

Meme & Address of the Legal Hair
Sonal Jain
B 604 Steflar Kirgs Court Sector 50 Moida 201301

Piaca; Uttar Pradesh; Data; 221002025

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVAEBLE PROPERTY

E-Auction Sale of immoyable propesty mongaged under Seciritization and Reconstrustan of Fmangial a=5els and Enforcement of Security Interest (SARFAES]) Act. 20(32
(“the Aet™] rgacd wills pronsso % Ruk B (8) of the Secunly Irderest Gl 2022, Nodon = benaby grven o - pullic in ganes] and o the BarmesesMorlpagorsiGuaramans in
paricuiar fhaf the Authonzed Oficer of ART Housing Finanee {India) Limitad had 1sken Possassion of tha folivaing proparty(ies) menfioned pursuant to demand raised
tzsued under Sac 13025 of tha Aot in the lean accaunt o, LEGGNOSS16-TH00006813 wihrighd tosall on “ A5 IS WHERE 15", “ A5 1S WHAT 15", WHATEVER THERE I5*
fee realizalion of Company's cuis plus mlerest o6 deldiled bereunder and wheneas condequant upan Relee o repay e does, (he undersgned In eaeiise poearof
corderrad Section 13(4) of the said A1 read wilh Rule 8 of the said Rules purposes to realiza the Company's dues by the sale of the said prapariyies). Tha =aka of the balow

Form-NC-26 rentioned proparty|les) shal be sanducted by wiay of E- suctions throwgh wed poral; httpa: el banksasetions com
[Pursuant to Rule 30{8) (a} of the Companies .
fincorporation) Rules, 2014) Name of the Details of [‘:‘mn'""lti :‘5 por | Hesarve Felok q_,‘?t'* an;l Laslé]_:le of
PUBLIC NOTICE Account Immovable property emand Nolice EMD R B i
BEFORE THE REGIONAL DIRECTOR, Haolders & Demand Bid increase -auction Lubmission
NORTHERN REGION Motice Date Amount
MIMISTRY OF CORPORATE AFFAIRS, B-2
WING, ZND FLOOR, PT. DEENDAYAL a) JITENDER PROPERTY BEING RESIDENTIAL Rs. Hs. 16,16,700 | 22.12.2025 20.12.2025
ANTYODAYA BHAWAN, CGO COMPLEX, NEW (Borrower) FLAT NO. GF-01, (GROUND FLOOR), | 17,34, 582.73/- Rs. 1.61.670 From up to
DELHI-110003 CONSTRUCTED ON THE PLOT MO. as on s 11:00 AM 05:00 PM
AND ) ANJU 29, KHASRA NO. 284, SITUATED AT |  [06.09.2025. Rs.10,000 | 1o 02:00 PM
In the matter of Companies &, 2013, Secion W/0 JITENDER HARSH VIHAR COLOMY CHIPIANA
1304} of fe Companies Act, 2013 and Fule 3006 {ELEI:]-FFHWEI‘} BUJURG, PARGANA AND TEMSIL Demand
(a1 of the Comparees [ncorporation] Rules, 2014 Motice Date:
DADRI, DISTRICT GAUTAM BUDH
£ NAGAR, UTTAR PRADESH 06.09.2025
In Ine matter of ATTAR SHINUP PRIVATE

LIMITED, havng = registered affice at Plok Mo 104,
Khasra Mo 42, Ground Floor, Mear Apna Bazer,
Wilzge Badi, Defhe- 110042 ..Tha Peditiones
haitiza is henedy ghean fo the General Public that the
camgany  proposes o make application 1o tha
Regional Drector, Merbarn Ragon, Znd Floor,
D) Grenplen, Parvavaran Bhavean, Lodhi Foaad,
Bed 110003 wmder saction 13 of the Companies
Art, 2013 saekang confinmatian of alteratian af the of
Memorandum of Associalion of Company in berms
af Spacial rescfulion passad af the Exlra Ondinary
Gerdral Mesling of paliloner Company beld o
14113025 o enpble the company 1n change s
Reqigtered affice fram™CT of DELHE o intha Stata
af HARYANA.®

Aty prson wipse inbenes! s lkaly o be a8ecled by
the propased change of the reglatered office of tha
Company may defiver or cause ta be dakwered or
send by registerad post of his'har gbjactions

Date - 18.11.2025

Name and Contact details of Authorized Officer - Mr. Manoj Kumar Pal,

Mobile No. 8130908211, Emall Id: manoj.pal@arthfc.com

TERMS & COMDITIONS: 1 The intesestad biddars shal submil elr EMD thiough Web Postal: Mtps: v bankeauet|ons.com [The user 104 Password can be
obilmed ree of cost by regstenng nimmie with hitps:iiwww,bankeauctions .com) through Login 1D & Passaand, The EMD shall be payabda through NEFTIRTGS in the
following account: SO20004938351T, IFSC Code: HDFCONODATY, latest by 05:00 pm on or before date manticnad in the table above. Please note Cheques shall
not be accepied as EMD amount. 2. Company shall howevar nod ba ragponsible for any cutstanding dues | encumbrarces tax ermaars, if any. Thea inbanding bidders should
miake their awn indepandent inquities reganding the encumirances, itle of propariyies] & o irspect & salisty temsalvas: Praperty can bs inspacted sticlly &= per thadals
& time given by Aulharised Officer. 3. The intendied badders whao hawve depasited the EMD ard requing assistance in cragting logn 10 & password, upkiad date, submitting bid

training an e-biddng process ete | may contact aur sendce provider Mg C1 indis Private Limited Helpline Numbers @ 124-430202021 /2223, 7201831124 | 1125 1128,
Mir. Mannur Balaji Govindarajan Emall; debi@ciindia com, Contact Ne.: +91 T9FTTIN080 and for any property. related query may conlact Authorized Officer as
rrvaniceed aboye n the allice howrs duneg working daws | 10AM to 5PM). 4. The Mghestbid sral be subiec (o appravahol the Aushonsed Oficer Authansed Oficer rssnes
thir righl o accapbimejectany of all cflpr]sVbics 50 recaived withoud assl gning any reason whalsoewar, His decigion shall ba final & binding. 5, For detaded barm and condilien
rafes hitps:www bankeauctions.com

STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

Wete: Bormowers'GuaraniarsMatoagers may redesm under Section 138) of e SARFAES] Act by payving fub cuss before the auction data, Faling thé, the sais il procesd

Place . Gaulam Budh Nagar [Uitar Pragesh)

Authorised Officer
For ART Housing Finance (India) Limited

suppoebed by an affidavd staling e nalue al
Bl inbanisl and gounds of appagdon 1o b
Regional Directar, Northern Region, Ministry of

Corgorate Affairs, B-2 Wing, ZND Flaor, PT,
Deendayal Antyodaya Bhawan, CG0 Complex,
New Delhl-110003, within Fiftesn days fom the
dafe of publicafion of this rofice with & copy of tha
applcant company at ils rapslensd offce al lha
acdrass manboned Balay

By the order of the beard

FOR ATTAR SHINUP PRIVATE LIMITED

ARIL GABA

Drate : 191172025 Dérectar

Place : New Delhi DN Nao.:- 00265525

Add: - 662, Pruthi Chawi,
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Bank of Baroda

Bank of Baroda, Jhajjar Road, Bahadurgarh (DBBAHA)

E-AUCTION SALE NOTICE ANNEXURE-E
Notice for Sale of Immovable Properties
“APPENDIX-IV-A [See provisoto Rule 6 (2) & 8 (6)]

E-AUCTION
SALE NOTICE

Meoded Town, Panipat-132103 [Haryana)

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any

Name & address of
Borrower's | Guarantor/
Mortgagor s

Shree Shyam Trading
Company through its
Proprietor Mr. Arvind
Purva Add: Piot No. 413,
Znd Floor, City Homaea,
Omaxe City, Sector-15,
Bahadurgarh-124507,
Smt. Bhanwari Devi wio

with known encumbrances,
if any (Mortgaged by )
Equitable Mortgage of|fRs. 17,89 048.04
Vacant Residantial Plotl{Rupees Seventeen
situated at Ward No. 4(New|Lakhs Eighty-Nine
Ward No. 13) Purva Gall |Thousand Forty-Eight
Near Vishwakarma Temple |and Four paise only)
sardarshahar, Churu ,jpl'-'E further unapplied
Rajasthan in the name of|interestand other charges w.e.f. 21-08-2025
Smit, Bhanwari Devi wio Radheshyam

E-Auction Sale Notice for Sale of Movable and Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Inferest {Enforcement) Rules, 2002.

Notice is hereby given to the public in general and In particular to the Borrower (s), Mortgagor (s} and Guarantor (s) that the below described Movable
and immaovable property Hypothecated/mortgaged/charged to the Securad Craditor, possession ofwhich has been taken by the Authorised Officar of
Bank of Baroda, Secured Creditor, will be sold on "As is where is”, “As is what is”, and “Whatewver thare i8" basis for recovery of dues in below
mentioned account’s. The details of Borrower's/Morgagor/ Guaranion's/Secured Asset’s/Dues/Heserve Price/e-Auchon date & Time, EMD and Bid
Increase Amount are mantioned balow -

Description of the movable
fimmaovable property

Total Dues

1. Reservae Price-
2, Earnest Money
Deposit (EMD)

3. Bid Increase Amaunt
1.Rs. 25,84,000 /-

2.Rs. 2,58,400/-
3.Rs. 10,000/-

Status of
Possession
(Constructive/
Physical)

Date of
E-Auction
Time of
E-auction

22122025
to from

21-12-2025 | 200 PM. 1o
{Excluding Public| 06:00 P.M,
Holiday subjected to prior appointment)
From 11:00 AM to 04:00FM

Property
Inspection
date & Time.
24-11-2025

Symbolic
Possession

agreements with advertisers

Radheshyam (Guarantor) Add: Near Meena Waell, Ward No. 13, Sardarshahar, Churu, Rajasthan - 331403

or otherwise acting on an
advertisement in any

For detailed terms and conditions of sale, please refer'visit to the website link hitps:fbankofbaroda. bank.infe-avction and online auction portal
Baanknet.com. Also, prozpective bidders may contact the concerned officer Mr. Nishant Yadav on Mobile No. 8050547488,

manner whatsoever.

Date : 19,11.2025

Place :- Bahadurgarh

Authorised Officer, Bank of Baroda.

epaper.ﬁnant:taiexpress.mn‘. .

New Delhi
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India’s data centres
need cooling

Companies are lining up to open data centres in India, bringing billions
in investment. But there’s a sustainability problem: How do you cool
these power-hungry centres in a country where water is scarce?

AVIK DAS
Bengaluru, 19 November

India’s data centre industry reached a
major milestone last month when tech-
nology giant Google announced plans
to set up a 1 gigawatt (Gw) artificial
intelligence (AI) data centre in the port
city of Vishakhapatnam, Andhra Pra-
desh, investing $15 billion over the

next five years.

The industry has become prominent
over the last one-and-a-half decades,
helped by the onset of cloud technology,
ecommerce boom, use of smartphones
and social media, and the government’s
push for adigital economy.

India’s information technology (IT)
spend is projected to touch $176.3 billion
in 2026, rising 10.6 per cent from 2025,
and outpacing the 9.8 per cent growth
expected globally, according to the latest
forecast by Gartner Inc, a business and
technology insights company.

The growth is being propelled by
investments in data centres and soft-
ware, according to its latest forecast. The
data centre segment in India is projected
to record the highest annual growth rate
of 20.5 per cent in 2026. It would con-
tinue to outpace all other IT segments
despite moderating from 29.2 per cent in
2025, said the report.

A 2019 report by real estate consul-
tancy company JLL projected India’s
data centre capacity to touch about 780
megawatt (Mw) in IT power load by
2024, up from 350 MW in 2018-19 to meet
the rising demand arising from data
localisation and rising data usage. This
expansion was expected to provide a
$4 billion greenfield investment oppor-
tunity in setting up such centres.

That target has been breezed past
and Asia’s third-largest economy now
boasts of aload capacity of 1.5-1.7 Gw in
2025, which is expected to expand five-
fold to 8 Gw by 2030, according to
research firm Jefferies. Almost 70 per
cent of it is now being driven by
hyperscalers.

The huge demand, the JLL report
says, will be driven by growing adoption
of Al technologies as Al servers consume
five to six times more power than tradi-
tional setups and require advanced
liquid cooling systems. In addition,
regulatory developments such as the
Digital Personal Data Protection (DPDP)
Act, 2023, and the RBI’s data localisation
guidelines are driving enterprises to
host and process data within India.

JLL expects the capacity to touch 9
Gw by 2030 as global hyperscalers such
as Amazon Web Services (AWS), Micro-
soft, Google Cloud, and Meta and Indian
conglomerates such as Reliance and
Adani invest over $50 billion. This could
also add $8 billion in leasing revenue,
buoying the real estate sector.

“Thelatest rushis all due to AI. The
software as a service (SaaS) and cloud
rush helped put applications in the
cloud, but this one is larger than other
booms because it impacts all underlying
industries,” said Sunil Gupta, chief
executive officer of Yotta Infrastructure,
amajor data centre player.

Yotta, backed by Hiranandani
Group, has three data centres in Navi
Mumbai, Delhi NCR, and Gift City in
Gujarat with an IT capacity of about 90
Mw. It expects to add another 96 Mw in
new facilities in Navi Mumbai and Delhi
in the next six months. The Mumbai
facility will have a total capacity of 1 Gw
and Delhi 250 Mw. In all, Yotta itself will
have a combined capacity of about
1.3Gw in the next few years.

Al data centres are also more
demanding in terms of resources as they
require a large amount of compute to
train the models: The cleaner and larger
the data, the better the output. “Initially,
when Chat GPT started, it was more text-
to-text based, but with native languages
and video-based Al, we need more com-
putational power,” said Gupta.

Enter hyperscalers

The five highest-spending US hyper-
scaler technology companies — which
run and deliver mega-sized applications
— will have a combined capital expendi-
ture of $736 billion between 2025 and
2026, compared with $250 billion
between 2022 and 2023, a Goldman
Sachs report says.

Googleis only the latest entrant in
India’s booming data centre industry,
which has already seen the march of
AWS and Meta, though the size of the
investment is one of the largest foreign
direct investments ever in India. To
meet the country’s surging digital
demands, the Visakhapatnam Al hub
will be built to the same exacting stan-
dards that power global Google services
like Search, YouTube, and Workspace.

AWS said in January it plans to invest
$8.3 billion in building its Mumbai cloud
services. The project is expected to add
$15.3 billion to India’s GDP and create
81,300 jobs annually. Meta, which owns
Facebook, WhatsApp and Instagram, is
duetoset upits first data centre in India
at the Reliance Industries campusin
Chennai. It is expected to reduce trans-
mission costs from global data hubs.
Currently, data of Indian users of Meta
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products is managed in Singapore. The
10-acre campus in Chennai’s Ambattur
industrial estate, a joint venture of
Brookfield Asset Management, Reliance
Industries and Digital Realty, will handle
loads of up to 100 Mw.

Indian players too

Besides the hyperscalers, Indian con-
glomerates have also joined the band-
wagon. Nxtra Data, Bharti Airtel’s data
centre arm, is looking to invest about
34,500-6,000 crore in the next three to
four years to take a pole position in the
country, Business Standard reported in
July. Nxtra operates 14 large data
centres in key metros and over 120 edge
data centres across 65 cities in the
country. The company aims to expand
both categories, with a stronger focus
on large data centres.

Reliance is setting up the world’s lar-
gest data centre, a3 Gw facility, in Guja-
rat’s Jamnagar, while Adani ConneX, a
joint venture between Adani Group and
EdgeConnex, aims to build a1 Gw data
centre infrastructure platform by 2030.

Other Indian players include CtrlS,
Sify Technology, Equinix, and NTT
Global Data Centres. CtrlS Datacentres,
Asia’s largest rated-4 operator, hasa
target of 1 Gw capacity by 2030, up from
250 Mw across its 15 data centres now, by
investing about $2 billion, Ashok
Mysore, president of sales and business
development, said. Singapore’s real
estate and infrastructure major Capita-
Land is also in the fray, having lined up
investments of $1 billion by 2030 to build
its data centre of 245 Mw, with plans to
double the capacity.

Most of these data centres are located
in Mumbai and Chennali, as they are
coastal cities, making it convenient for
landing stations and sub-sea cables.

Water woes

The rapid growth of data centres around
the world has raised serious questions
about sustainability, considering the
amount of power they consume and the
millions of litres of water needed to cool
these mammoth centres. Data centre
power demand will increase to 3-4 per
cent of the overall global power demand
by 2030, from 1-2 per cent in 2023,
according to a report by Goldman Sachs.

In countries such as Mexico, Ireland
and Chile, this is resulting in frequent
power outages and higher electricity
costs in households and depletion
of water aquifers, which has led to
agitations.

That should make India tackle the
data centre growth issue far more
carefully, experts said, considering
most of the data centres are in water-
stretched areas.

Sunil Mani, visiting professor of
Centre for Development Studies at Tri-
vandrum and Ahmedabad University,
said the government should address the
issue of sustainability at a policy level,
considering the National Data Centre
Policy 2025is currently under consulta-
tion. The government has already
granted infrastructure status to data
and energy storage systems.

India had a total installed electricity
capacity of 500 Gw as of September 30.
That puts the demand from data centres
atlessthan 1 per cent, far better than
countries such as Ireland (20 per cent)
and the US (4.4 per cent in 2023).

Yotta’s Gupta said the overall power
demand from these centres relative to
the country’s total capacity will not be a
concern. “The concern is when a data
centre with a large capacity starts
coming up in a specific region. Then
the local power supply is impacted
because if the facility takes up so much
of power, other houses in the areas may
be devoid of it or their unit rate for elec-
tricity may go up.”

A Moody’s report in July said as data
centres become more widely dispersed
geographically to train Al models, inte-
grating with the grid and ensuring a con-
sistent power supply will remain crucial
for site selection. “China and India are
likely to invest 0.4-0.9 per cent of their
real GDP in grid expansion and storage
over the next decade.”

The most critical issue remains water
—25.5million litres per year are needed
forjust a1 Mw load and computing infra-
structure — Indian cities may face oper-
ational disruption risks without
government intervention. Experts cite
the need for a data centre policy that
accounts for water use in addition to
other critical infrastructure support for
land and electricity.

Google’s proposed investment in
Vizag has been criticised by advocacy
group Human Rights Forum (HRF),
which warns that the project will inten-
sify groundwater depletion in a region
where erratic rainfall and climate
variability have already created acute
water stress.

The World Bank says India has 18
per cent of the global population but
only 4 per cent of its water resources,
making it one of the most water-
stressed countries in the world. At the
same time, India’s data centre water
consumption is expected to more than
double to 358 billion litres by 2030, from
150 billion litres in 2025.

Cooling accounts for nearly 30-40
per cent of a data centre’s total energy
usage. But Yotta, CtrlS, and Equinix say
they use air-cooled chillers to cool the
system, where water remains in a closed
loop and a constant supply of fresh
water is not needed.

But global companies usually use
water cooled chillers — which is the most
effective and power-sustaining way to
cool these systems. It remains to be seen
what kind of infrastructure Google
adopts for its new Al centre in India. The
company aims to replenish 120 per cent
of the freshwater used by 2030 in all its
data centres globally, according to its
Data Centre Impact Report 2023.

“It’s amix and match between
whether you need more water or
power. Water would be a more sensitive
issue as far as usage is concerned when
you have to balance it with your resi-
dential needs,” said Jitesh Karlekar,
research director, APAC and India data
centres at JLL.
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
8 VEER CHEMICALS GROUP COMPANIES (details provided in column no. 1 hereinbelow)

UNDERGOING CONSOLIDATED/GROUP CIRP, OPERATING IN REAL ESTATE SECTOR AT NEW DELHI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

This Form Gis being issued for 8 Veer Ch Is Group Cc (Veer Chemicals Private Limited, Honey Builders

Limited, Dolphin Buildwell Private Limited, Concord Buildwell Private Limited, Limelight Realtors Private Limited,
Crimson Infrastructure Private Limited, Symphony Realtors Private Limited and Anjaney Developers Private Limited),
undergoing consolidated / group Corporate Insolvency Resolution Process (“CIRP”) in accordance with the provisions of
Insolvency and Bankruptcy Code, 2016 and pursuant to the consolidation order passed by the Hon'ble National Company
Law Tribunal, New Delhi Bench, dated July 18, 2025 read with order dated 20 August 2025, in CP No. 81/ND/2025 in order

toinvite Expression of Interest for submission of consolidated Resolution Plan for 8 Veer Chemicals Group Companies.
RELEVANT PARTICULARS

1. |Name of the corporate | Details of the 8 Corporate Debtors undergoing consolidated/ group CIRP are as under:
debtor along with PAN |[Name of Corporate Debtor PAN CIN

& CIN/ £:R No. Veer Chemicals Private Limited | AAACV0756B | U74899DL1989PTC037859
Honey Builders Limited AABCH3421Q | U45203DL2001PLC113154
Dolphin Buildwell Private Limited | AACCD1999E | U45201DL2005PTC137257
Concord Buildwell Private Limited| AACCC7729F | U45201DL2004PTC130093
Limelight Realtors Private Limited| AABCL0375K | U45201DL2004PTC130519
Crimson Infrastructure Private Limited| AACCC6243J | U45201DL2005PTC137256
Symphony Realtors Private Limited | AAJCS6913Q | U70101DL2004PTC126802
Anjaney Developers Private Limited | AAFCA2771C | U45201DL2005PTC137254
(together referred to as “8 Veer Chemicals Group Companies”)

Address of the registered office | D-109, Pocket D, Mayur Vihar, Phase II, East Delhi, Delhi-110091

URL of website Not Available

Details of place where majority of fixed assets are located | Village Mohammadpur Gujjar and Sohna, Gurgaon, Haryana
Installed capacity of main products/ services |Please refer detailed invitation for expression of interest (“IEOI”),
details can be sought by emailing at: cirp.veerchemicals@gmail.com
Quantity and value of main products/ services sold in last financial year| Not Available

. |Number of employees/ workmen NIL

8. [Further details including last available financial Details can be sought by emailing at:

statements (with schedules) of two years, lists of cirp.veerchemicals@gmail.com

creditors are available at URL:
9. |Eligibility for resolution applicants | The resolution applicants must be eligible under Section 29A of the Insolvency
under section 25(2)(h) of the and Bankruptcy Code, 2016.
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Code is available at URL: Detailed IEOI can be sought by emailing at cirp.veerchemicals@gmail.com
10. |Last date for receipt of expression of interest 20th December 2025*
11. |Date of issue of provisional list of prospective resolution applicants 30th December 2025*
12. |Last date for submission of objections to provisional list 04th January 2026*
13. |Date of issue of final list of prospective resolution applicants 14th January 2026*
14. |Date of issue of |nformat|onlmemoran§1um, evgluatlon matrix and request for 19th January 2026+
resolution plans to prospective resolution applicants
15. |Last date for submission of resolution plans 18th February 2026*
16. |Process email id to submit Expression of Interest cirp.veerchemicals@gmail.com
17. |Details of the Corporate Debtor’s registration status as MSME Not Available

*These timelines are subject to the extension/ exclusion to be granted by Hon’ble NCLT for completion of
CIRP and shall remain subject to modification by the CoC.

Sd/-

Sapan Mohan Garg

Resolution Professional of

8 Veer Chemicals Group Companies undergoing Consolidated / Group

Corporate Insolvency Resolution Process (CIRP)

IBBI Regn. No.: IBBI/IPA/-002/IP-N00315/2017-18/10903

Registered email ID with IBBI: sapan10@yahoo.com; AFA valid up to 31-Dec-2025

Address and e-mail to be used for correspondence: C- 621, 6th Floor, Tower C, IThum,

Plot No. A-40, Sector 62, Noida, UP - 201301 Email ID: cirp.veerchemicals@gmail.com;

Date: 19.11.2025
Place: Noida

STAR HEALTH AND ALLIED INSURANCE COMPANY LTD
Regd. Office: #1, New Tank Street, Valluvar Kottam High Road,

Nungambakkam, Chennai - 600 034.

Corp. Office: No: 148, Acropolis, Dr.Radhakrishnan Salai, Mylapore,

Chennai - 600004. Tel: 044 47886700

Website: www.starhealth.in Email: investors@starhealth.in

CIN: L66010TN2005PLC056649 IRDAI Registration No. 129

NOTICE OF POSTAL BALLOT

NOTICE is hereby given that pursuant to Section 110 read with Section 108 and other applicable
provisions, if any, of the Companies Act, 2013, (Act) (including any statutory modification or re-enactment
thereof for the time being in force), read with Rule 20 and 22 of the Companies (Management and
Administration) Rules, 2014, (Rules), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (SEBI LODR) as amended, Secretarial
Standard on General Meetings (‘SS-2’) issued by the Institute of Company Secretaries of India as
amended and in accordance with the requirements prescribed by the Ministry of Corporate Affairs (MCA)
for holding general meetings / conducting postal ballot process through voting through electronic means
vide general circular numbers 14/2020 dated April 8 2020, 17/2020 dated April 13 2020, 22/2020 dated
June 15 2020, 33/2020 dated September 28 2020, 39/2020 dated December 31 2020, 10/2021 dated
June 23 2021, 20/2021 dated December 08 2021, 03/2022 dated May 05 2022, 11/2022 dated December
28 2022, 09/2023 dated September 25 2023, 09/2024 dated September 19 2024, and General Circular
No. 03/2025 dated September 22, 2025,(collectively the MCA circulars), and any other applicable laws,
rules, regulations and guidelines as may be applicable to transact the special business as set out
hereunder by passing special resolution by members of Star Health and Allied Insurance Company
Limited (the company) by way of postal ballot by voting through electronic means (remote e-Voting).

= | Health
Personal & Caring | Insurance

Description of resolution Resolution Type

Approval for remuneration payable to Mr. Rajeev Kher (DIN:

01192524), Non-Executive Independent Director for FY 2024-25. Special Resolution

In compliance with the aforementioned provisions and MCA circulars, the electronic copies of Postal Ballot
Notice ('Notice') along with the Explanatory Statement are being sent to those Members whose names
and email IDs are registered with the Depository Participants/ Company/Registrar & Share Transfer Agent
(RTA) i.e. KFin Technologies Limited (formerly known as KFin Technologies Private Limited) “KFinTech”
as at close of business hours on 14" November 2025 (the "Cut-off date'). A person who is not a member
as on Cut-off date should treat the notice for information purposes only.

The notice inter alia indicating the process and manner of remote e-voting is available on the Company's
website i.e: www.starhealth.in, website of NSDL at www.evoting.nsdl.com, CDSL at
www.evotingindia.com and websites of Stock Exchanges i.e. BSE Limited and the National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com respectively and on the website
of KFinTech at https://evoting.kfintech.com..

The Company has engaged the services of “KFinTech” for providing e-voting facility to all its Members.
In accordance with the aforementioned circulars, members can vote only through remote e-voting process
since the requirement of sending physical copies of the notice, postal ballot forms and pre-paid business
reply envelopes has been dispensed with.

The details pursuant to the Act read with rules, SS-2, MCA circulars are as under:
Manner of registering/updating email addresses

Members holding shares in physical mode are requested to follow the process as guided to capture the
email address and mobile number for sending the soft copy of the notice and e-voting instructions along
with the User ID and Password. In case of any queries, member may write to einward.ris@kfintech.com.
Members holding shares in dematerialised mode are requested to register/update their email ID with the
relevant Depository Participants with whom they maintain their demat account(s).

Manner of casting vote through e-voting

Members will have an opportunity to cast their vote remotely on the businesses as set forth in the notice
through the e-voting system by following the detailed procedure provided in the notice. The details are
also made available on the website of the Company.

If any Member who has registered the email address and not received Postal Ballot notice, User-Id and
password for remote e-voting, such Member may write to einward.ris@kfintech.com or
investors@starhealth.in from the registered email address to receive the same by providing the Client ID,
DP ID and PAN.

The remote e-voting facility will be available at the link https://evoting.kfintech.com

The remote e-voting facility will be available during the following voting period:

Cut-Off date 14th November, 2025

Commencement of e-voting 10:00 hours (IST) on Friday, 21st November 2025

End of e-voting 17:00 hours (IST) on Saturday, 20th December 2025

Members will not be allowed to cast vote beyond the said date and time. The voting rights of the Member
shall be in proportion to their shares in the paid up equity share capital of the company as on the cut-off
date.

Once the vote is cast on the resolution, the Member will not be allowed to change it subsequently or cast
the vote again.

Mr. Mirza Ismail Irshad Ahmed, Proprietor of Irshad and Associates, Practising Company Secretary
(Membership No. F11458, CP No: 24586), has been appointed to act as the Scrutinizer for conducting the
postal ballot and e-voting process.

In case of any query on e-voting, Members may refer to the "Help" and "FAQs" sections / e-voting user
manual available through a dropdown menu in the "Downloads" section of KFinTech website for e-voting:
https://evoting.kfintech.com or contact KFinTech, (Unit: Star Health and Allied Insurance Co Ltd),
Selenium Tower B, Plot 31-32, Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad
- 500 032 at e-mail raghu.veedha@kfintech.com at phone no. 1-800-309-4001 (toll free) .

After completion of scrutiny of votes cast, the results of e-voting by Postal Ballot shall be declared by the
Company on or by Tuesday, December 23, 2025 on its website https://www.starhealth.in and
communicated to the Stock Exchanges, where the shares of the Company are listed.

By the Order of the Board

For Star Health and Allied Insurance Company Limited
Sd/-

Jayashree Sethuraman

Company Secretary & Compliance Officer

Place: Chennai
Date: 20" November 2025
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